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CENTRAL /C'filN laiR/lTIWE TRISL1?^AL
PRINCIPAL SEWCH,NEU DELHI

. n.A.No.2448/90

Nsu Delhij This ths 14th Day of Novfinibr-r 1994

.Hon.'bl^j Shri Justice S . C.FI athur . Chairman

Hgn'ble Shri F«T. Thlruvanq adam ,i'"'embsr (A )

D r,K.Criuastava
Scientist C DIPR
Defence REsearch & Drsuelopmsnt Organisation
l^inistry of Dsfence, Neu Cslhi. Applicant

Service of sll notices tc the aoplicant on the
counsels follouinQ ardrsssJ )

Shri R Uenltataramani & Sstya Tlitra Carg
Advocates
14A/13, Usstern Extension Ar^ea •
Ksrol Bagh
Ngu Delhi 11DOi.
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Union of India throught the Secretary,
Ministry of Defence, South B.lock
Meui Delhi.

The Scientific Advisor tc the Dp fence
Minister and Director General

Defcncs Research h CevGloprrcnt Drqanisation
South B1g ck,

. f'! eu Delhi. ...R esoonc'en ts

By Shri P H Ramachandani, Sonior Counsel uith
Shri J Ci'Msdan, Advocate

c: Secretarv

G R D £ niOrslj

Hon'ble Shri Justice S . C.PIathur . Chai rm:an

The applicsnt claims that he was denied promotion

from ths post of Scientist Grade 'C^ to the- Scientist

Grade D on account of provision in' the rulss that

selection shall bs based on considerstion of service

record and interview. The applicant's plea is that

prescription of . intervieu is arbitrary. T'-e casa

USE taken up in the revisad call. No ona has

appeared on behalf of the anplicant. In the

acplication itsel^f no lau has been cited and

V

r j



r-

-2-

at the tima or hgaring also no assistance has been given.
On behslf of R,i.spondents Shri P. H. Ramachandani Senior
Counsel uith Shri J.C.Rsdan has appeared and ue ha\/e
heciid -chem, Ue do net find any susbstance in the pies
or the applicant, that interview c.nnot .b= prescribed
by the rules,

2. Tha spplicaflt has claimed that the resporidsnts
b= dlrsctsd to considsr him at the selection to be held
in December 1950. Apart fro. claiming that th. provision
in th= rule pr.acriblng intorui.u b. d^olar.d es null and
v/oid, the applicant has also' claimed that he may be
considered for promotion to the post of Scientist >E'. •
On behalf nf th.B respondents it has been brought out that
in the years IBBS-TBSI the applicant „as considered for
promotion but he could not make the grade; selection
tha year 1991 uas held for the year 1990. The selecti:

to be held in 1990 but it could not be held and so
it uas held in Plarch 1991. It la also stated ' that in
oroer to enable consideration of the applicant at the

selection held In the year 1991 he uas given extension
of service till 30.6.1991. The applicant cannot claim
promotion to Grade E untlll he is promoted to Grade D. .

Therefore, -the 'relief cialmed in para 8(c) of ths' Ofl
IS to tally mis-conceiued.

3. The third rjslief calimsd in the applicetion- is that
the applicant ba continued in ssrvicB till ' the disposal

of tbs application. The applicant can ba continued

in service only till hes attains the age of superannuaticn.

Ha attained that age on 3f.10.90. The learnad counsel

for ths respondents statsd that the applicant uas retired

actually on 30,6,91 .xn vi eu of the extension grantad to him

by the department. There is no question of continuing

the applicant in ssruice after 30,6.91,
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•^1 . In vicsu of the sboua, the applicstion lacks

merit., and is hereby dismissed uithout any order

as to costsc IntErim order, if any oosrsting,

shall stand discharged.

(P.T.THIRUUENGADAf'l)
Hem b e r (A)
14.11,9A . .

LCP

• (S. C.r'"ATHUR)
Chairrnan
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